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respect of branches in Haryana 
which have not beel1 clubbed 
with Dclhi/Nt:w D.:lhi for 
this purpose. A few ofi1cl.:rs 
from this list will be trans-
ferred to Jaipur Regional 
Office depending upon availa-
ble surplus. 

(viii) For the pllrp,)S~ of repatr-
iation of officer~, who comp-
lete the stipulated stay, to 
Delhi/New Ddhi parent 
Regional Offic',:, officers win 
be asked to give option 6 
months berne completion of 
their stay. Euocavour witl be 
m::dc to rcp~ltrhtc officer.;; who 
opt out as soon as new promo-
tccs/.1ppoint0cs are available. 
In respect of officers wbt> arc 
transfc(J'co from one Regional 
office to other Regional Office 
establishment, they should 
give their preferences when 
they are due for repatriation. 

EXPLANATION : For the- pUrpl)Se of 
computing period of stay at a station. 
the period of le~.ve including sick leave 
availed of in excess of one m r)1l th per 
year will not be reckoned. 

(ix) Officers being given change of 
district should be placed at 
such a station on transfer from 
wht're th~Y can n0t C0n1111utc 
daily. Th~y should invrlfiable 
shift p~rma!l cnt Iy to their new 
places of posti ng. It may also 
be c1L.arified that these officers 
will eligible for repatriation 
only when they permanently 
shift to the place of pJsting .. 

(x) In respect of the positions 
categorised as MMGS-U, the 
promotes/expected proml)tees/ 
officers in the nl xt batch of 
seniority out of long stay 
should be transf~rred to other 
Regional offices to the extent 
of vacancies; oth ers to 
be deployed locally. For 
tbe purposes of long stay 
in Delhi/New Delhi, the total 
stay or an officer (inc)uding 

his stay as JMGS-I) wilJ be 
tu ken into consideration. 
Thus, those MMGS-II who 
have put in 5 years stay II 
such locally, may also be 
transferred out on tho basis 
of their stay. 

(xi) Fvr meeting requirements or 
officers in the Regbnal Offices 
of Jaipu;, and DehradUtl, 
requirements of experienced 
offic rs will be worked oat by 
the end of Dec~mber of 
previoui) year. The tetal 
r, qllircmcnt thus worked ollt 
wJll bo partially met from 
am(~ng~t those J)o~ted in the 
arc,·~s of operation of respective 
Rcgion;l) Otfkcs, 50% or tho 
rematnlJ1g requirement both 
for Jaipur and D~hradun Regi-
onal Offices will be met by 
transferring officers from 
Dclhi/Ncw D.:lhi, and the 
b:tlancc requirement in case 
of Duhradun Regional Office 
will be met by transrerrinl 
otnccrs in th'J long stay list 
Meerut and that of Jaipur 
from long stay list of officers 
from Agra Regional Office. 

Transfer of Employees of NationaU'" 
Banks 

7194. SHRI GANGA RAM: 
SHRI SIDHA LAL MURMU : 
DR. V. VENKATESH : 

Will the Minis! er of FINANCE be 
pleased to refar to the reply given to 
Unstarred Question No. 7426 on J 5 
April, 1983 regarding guidelines to 
nationalised banks rcgardirg transfer of 
employees and state: 

(a) the tot al number of employed 
jr~cludjtlg officers, category·wise, who 
have not been transferred outsido Delhil 
New Delhi even tbougn they have romai-
ned pO.'ltcd ill the brancbes/offices of tho 
Stat e Bank of India in DJlhi/New Dolhi 
for more than five years; 

(b) whether all 
Officers be lonain. 

JMO. Scalo-I 
to SC/ST who wor. 
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.elected after a written test and inter-
view were transferred out of Delhi in 
1982 and have not yet been transfernd 
back here; and 

(c) if so, the reasons for not trans" 
'erring these officers b.1Ck to Delhi aLd 
&;1so for not transferring the non-SC/ST 
o1fi~rs out of Delhi even though t br!y 
reJA8incd posted in the Delhi/New Dc:hi 
br"oches of State B~mk of India for m',)fe 
thaD 20 years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) S~ate 
Bdnk of l!.dia has reported that clerical 
staff is n(/t transferred oul of Djl hi as 
pet the polic y followed in their cases. 
However, as far. as possible, they arc 
given a ch~\nge locally after 5 Yt'ars in 
one bran.;,;h/office. III the case of Oflkers, 
the p(llicy is to transfer them out of Ddhi 
a,ftcr they have compl etl'd Sf ay of 
roughly 7 years HOWeVl:f, their b:"at:ches 
are being changed aft er 3 years 
wherever pract;c~lbk. 

(b) and (c). SC/ST officers of 1982 
batch are being repatriated as per th'.:ir 
Circle Transfer Policy. HlJWever. five 
such officers have already been trans· 
ferred bJck to Ddhi. Officers 
with long stay in D~lhi arc 
being t ransfl.}rred out as and whe:l th cir 
turn come8. Compassio1atc ca')cs of any 
category of office! s art, howI_:vcr, c~)nsi

dercd :-;ympathetically OJ' on tbt!ir 11laits 
and all )wcd to remain in Ddhi in excep-
tional cjrcumstan~·~s. 

Show Cause Notices Issu~d to MIs 
National Tobacco Co. Ltd., arid 

M{s Indana of tJ.K. Industries 

7195. SHRI RAM BHAGAT PAS· 
WAN: Will the Minister (.If FINANCE 
be pleased to s I a te : 

(a) the det~ils cf sho,,,"causc nohces 
issued to MIs National Tobacco Co. 
Ltd. and MIs Indana of J. K. Industdcs 
which are pending with details 1.1[ amount 
involved thereof; ar.d 

'(b) the steps Govcrnnlent propose 
to realise tbo amount thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA ,POOJAR Y) (a) 
and (b). The information is being colle-
cted and will be laid on the Table of the 
House. 

Pllrcbasc of Bales by .ICI for Jute Mills 
in West Bengal 

7196. SHRI SANAT KUMAR 
MANDAL: Will the Minister of SUp· 
PLY AND TI2XTILES be pleased to 
stat c : 

(u) the nllmb~r of balls which the 
Jute Corpor~tion in India could buy so 
L r for SllPP'Y to the jute mills in West 
Bengal, which had closed down on the 
protect of pon-availability of raw jute; 

(b) whether th0 imported raw jut c. is 
n.H of the grade in which t'lerc is a 
shorlfall Ll the Clluntry ; 

(c) whether in \ iew of the prcdica-
ntent of thousands of jute mills workers 
we had' been thrown out of employment J 

JeI proposes to vnter the international 
nnrkct quite early in the coming season 
and start negotiations at right .time so as 
to get th I.! righ t kind of fibr c at attrac" 
tive rates, and 

(d) whd her c\)l1s:dcring the fact that 
there has been a fall in the pr .. 'duction of 
jute i;' three c >n-;lcutivc years, Gl)vern-
nlcnt pr,)pos\.! L.) take necessary action 
for buiidinci up a buffer stock of raw 
jute; and if not. the reason.s thercfvr ? 

THE MINISTER OF STATE OF 
THE MINIStRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) The total Quan-
tity of f1W jute procu:"cd from the do-
mestic markct by Jute Corporation of 
lndi,~ (Jel) during the current jute sea-
son 1984-85 (Ju :y·Junc) S:J far i~ about 
10.15 lakh bales. JeI makes purchases 
on behalf of the jute mi J)s only on agen-
cy purchase term'] for which an agree-
m.!nt is m:lde. 1:1 addition, JC[ has also 
imported raw jute to the extent of 1. 60 
lakh bates. 

(b) Import of raw jute wa.s made to 
supplement dom¢stic supplies and tbe 




